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1Ddia:l Telegraph (Fourth Amendment) 
Rules, 1970 (Hindi and English versions) 
published in Notification No. G.S.R. 
302 in Gazette of India. dated the 28th 

I" February, 1970, under sub-section (5) 
<>f section 7 of the Indian Telegraph Act, 
1885. [Placed in Library. See No. 
LT-3059170.] . 

REpORT OF THE EMPLOYEES' STAll! IN-
SURANCE CORPORATION, 1968-69 

THE DEPUTY MINISTER IN 
THE MINISTRY OF LABOUR, EM-
PLOYMENT AND REHABILITA-
TION (SHRI S. C. JAMIR) :  I beg to 
lay on the Table a copy of the Annual 
Report of the Employees' State Insu-
rance Corporation for the year 1968-69 
under section 36 of the Employees' 
State Insurance Corporation Act, 1948. 
[Placed in Library. See No. LT-3060/ 
70.] 

ESTIMATES COMMITTEE 

HUNDRED AND TWELFTII, HUNDRED AND 
SEVENTEENTH, AND HUNDRED AND 

EIGHTEENTII REpORTS 

SHRI THIRUMALA RAO (Kaki-
'Dada): I beg to present the following 
Reports of the Estimates Committee:-

(1) 

0(2) 

.(3) 

Hundred and twelfth Report re-
garding actio:!. taken by Govern-
ment on the recommendations 
contained in their Eighty-seventh 
Report on the Ministry of 
Foreign Trade and Supply-Im-
port of Wool. Nylon, Woollen 
Yarn and other Woollen Pro-
ducts for the Woollen Textile 
Industry and its allocation to 
various units since October, 
1962. 

Hundred and Seventeenth Report 
regarding action taken by Gov-
ernment on the recommendations 
contained in their Sixty-eighth 
Report on the Ministry of Irri-
gation and Power-Kosi Project. 

Hundred and eighteenth Report 
regarding action taken by Gov-
ernment on the recommendatioas 
contained in their Seventyflfth 
Report on the Ministry of Irri-
,ation and Power--Gandak Pro-
Ject. 

12.40 hn. 
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12.41 bn. 
MATTER UNDER RULE 377 

A. I. R. VERGE OF C.P.(M) MEMBER'S 
SPEECHES IN Lolt SABHA 

SHRI P. RAMAMURTI (Madu-
rai): Mr. Speaker, Sir, the debale on 
the President's Address to ~  Houses 
of Parliament took place ID the Lok 
Sabha on 25-2-70,  26-2-70. 3 ~ and 
5-3.70. The A.I.R. covered this ~ 
bate everyday in its 9 ~ ~  EnglIsh 
news broadcasl and also In Its corres-
ponding language news bulletins. 

The brnadcast covered the speecbes 
of 14 members from tbe C-Ongrels(R), 
4 from Congress (0), 1 from the 
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Swatantra Party, 1 from the Jan Sangh, 
2 from the CPI, 1 from the D.M.K., 1 
from the P.S.P .• 1 from the S.S.P., 1 
from the Forward Block, 1 from the 
Muslim League and 3 Independent 
Members. 

It will be seen that while the news 
bulletins covered every other group-
both recognised and otherwise-in the 
Lok Sabha, the only group which was 
completelv blacked out was the C.P.I. 
(M) WhoSe spokesman Shri Umanath 
participated in the debate on the 3rd 
March, 1970. Any explanation that on 
that date the speech of no member of 
the Lok Sabha was covered cannot con-
ceal the fact that on all the other three 
days. speeches of members belonging to 
other parties had been covered. In 
fact. before the 2nd, all the other groups 
had already been covered and the 
CPI (M) was the only group which had 
not yet participated. 

Tn these conditions. it was the res· 
ponsibility of the AIR to cover the 
speech of our party also. By not doing 
so. the impreSSIon had been created that 
our .,arty had not even participated in 
.the discussion and had nothing to say 
on '''e Preside!lt's Address. 

""is is a glaring instance of how the 
AI" is practising unfair discrimination 
ay" ~  our party in its broadcasts. 
(T '. -ruption) 
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SHRI P. RAMAMURTI: I only 
want to say that all this hullabaloo does 
not mean anything because out of the 
29 people whose names have been men-
tio!led, 14 people belong to the Con-
gress(R). Therefore, to say that their 
names have not been mentioned is not 
correct. Fourteen means almost haIf. 
(Interruption) 
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THE MINISTER OF INFORMA-

TION AND BROADCASTING, AND 
COMMUNICATIONS (SHRI SAlYA 
NARAYAN SINHA): The debate on 
the President's Address began in the' 
Lok Sabha on February 20, 1970 and 
continued on February 26,  27. March 
2 and 3. In all. 47 Members. exclud-
bg the Prime Minister who replied to' 
the Debate, participated in the discus-
sion. The names of as many as 39-
Members were mentioned in the news 
bulletins of All India Radio or in the 
two commentaries. 'Today in Parlia-
ment' and 'Sansad Samiksha'. The 
name of the hon. Member ... (lnter-
m"tio,,) Shri R. Umanath, was men-
tioned in "Today in Parliament" on 
March 2 ... 
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SHRI KANWAR LAL GUPTA: 
What does it mean? (Interruption) 

SHRI SATYA NARAYAN SINHA: 
His name could not, however, be in-
.eluded in the News Bulletin on that 
.day .•. 

SHRI NAMBIAR (Tiruchirappalli): 
Why? 

SHRI SATYA NARAYAN SINHA: 
As a matter of fact, no Member of 
Parliament who participated in the de-
bate on the President's Address that day 
was mentioned in the main News Bulle-
tin owing to heavy news .  .  . 

SHRI P. RAMAMURTI: That is 
bogus: saying that there was heavy in-
ternational news. I have seen it. Tbere 
was no intenational news of impor-
tance. (Interruption) 

MR SPEAKER: There is a limit to 
this. . 

SHRI SHEO NARAIN (Basti) : 
What is more important than a Mem-
ber of Parliament? (Interruption) 

MR. SPEAKER: Order, order. There 
is a limit to this. Let the Minister 
answer. 

SHRI SATYA NARAYAN SINHA: 
No Member of Parliament who parti-
cipated in the debate on the President's 
Address that day was mentioned in the 
main News Bulletin owine to ... 

SHRI NAMBIAR: Whv? (lnterru,,-
tion) 

SHRI SATYA NARAYAN SINHA: 
Let me finish; I am explaining. 

SHRI RANGA (Srikakulam): It 
was wrong. ~  should the AIR be 
there'! 

SHRT SATYA NARAYAN SINHA: 
... ~  mentioned in the Main News 
Bulletin owing to heavy ... (Interrup-
tion). 

SEVERAL HON. MEMBERS rore-

SHRT SHEO NARAIN: Shut up. 
(Interruption) 

MR. SPEAKER: Order. order. J 
would request their leader to kindly sec 
that their Chief Whip uses decent lan-
guage. (Interruption) You must ~

draw it. to whosoever you addressed It. 
You must withdraw it. 

'1l fmf ,,"lqvf : II mrr ~ . I 
MR. SPEAKER: Thank you very 

much and do not use it again. 

SHRI SATYA NARAYAN SINHA: 
. .. on the President's Address that day 
was mentioned in the main News Bulle-
tin owing to heavy news fall. both na. 
tionl'l and inter.tational. This has not 
happened for the first time. Such situa-
tions have arisen in the past also. (I n-
terruption). I have looked into tbe 
matter carefully and find that there was 
no attempt on the part of All India 
Radio to suppress or to black out the 
proceedings of the House or  of the 
CPI(M),s views as has been alleged by 
Shri Ramamurti. As a matter of fact, 
All India Radio had· given coverage to 
Shri Uma!lath's views in "Today in 
Parliament". As no Member who par-
ticipated in the debate on the Presi-
dent's Address on that day WI\S men-
tioned by name in the main News Billle-
tin, Shri Umanath's name could not be 
said to have been singled out for omis. 
sion. I hope this clarifies the posi· 
tion ... 
SHRI RANGA: You must apologise. 

SHRI SA TV A NARAYAN SINHA: 
. .. that there was 1I0 mala /ide intention 
on the part of the AIR. This was pure. 
Iy accidental. However, I have drawn 
AIR's attention to this. so that such 
situations do not arise in future. 

SHRI p. RAMAMURTI: I want the 
protection of the Chair. 

SHRI KANWAR LAL GUPTA: Sir, 
I want to raise a point of order. 
. .. ~  ... 

1 ~  ~ ~~ 

~~ ~ 'itff ~ ~ I 

SHRI P. RAMAMURTJ: I want your 
protection. because it is a question of 
the House itself. Please listen to me. 
The Minister stated that Shri Umanath 
was covered in ''Today in Parliament". 
(Interruption) 
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SHRI P. RAMAMURTI :  I am ad-
dressing the Speaker. I have 1I0t the right 
to address the Speaker. I am addressing 
you. Sir.  Sir. you have to protect me. 

MR. SPEAKER: You may address 
me but do not ask any questions. 

SHRI P. RAMAMURTI : Sir, it is 
for you to decide. I want you to exer-
cise your judgment in this case and de-
cide whether this matter should not go 
to the Privileges Committee and whe-
ther his explanation can be accepted. 
Here he says that Shri Umanath was 
covered by "Today in Parliament". If 
he goes through these bulleti:JS he will 
find the same people have been covered 
both in this as well as in the news 
coverage several days. Therefore, the 
news coverage is entirely different from 
"Today in Parliament". When you 
cover the entire debate. the fact that 
on one particular day you did not men-
tipn the name of a person does :Jol 
matter. But this debate lasted for four 
days and during those four days this 
was the only party which was not men-
tioned at all among the participants. 
For instance. in the second day it is 
mentioned here that a number of spea-
kers referred to the law and order situ a-
tio:! and the Opposition Congress said 
that if the State <Jovernments under-
take the nationalisation of industries the 
whole economy would be disrupted. 
Even there you could not mention that 
a member of the Communist Party 
(Marxist) participated in the debate, 
even if you do not wish to give ~ 

name. For AIR the mention of the 
word "Commu:list Party (Marxist)" is 
an anathema and the Minister is not pre-
pared to express even a regret for that. 
He tries to aive an explanation that is 
something else. The news bulletin is 
different from "Today in Parliament". 
Many people do not listen to "roday 
in Parliame:lt". News bulletin is listen-
ed to by the entire people. I want to 
know why it has not been covered there. 

SHRI SATYA NARAYAN SINHA: 
I had accepted that. 

~ ~ ""' ~ : ~ ~  it"u 
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MR. SPEAKER : No point of order. 

DR. RAM SUBHAG SINGH: Re-
garding this matter of Shri P. Tharyau 
being invited to make a broadcast over 
the AIR, I want this matter to be gone 
into. The AIR must be made to stop 
iniviting such people ••. 

MR. SPEAKER: This subject ilt 
over. 

12.55 hn. 

DEMANDS FOR GRANTS 1970-71 

MINISTRY OF HOME AFFAIRS-Contd. 

MR. SPEAKER: The House will 
now take up discussion and votbg on 
the Demands for Grants relating to the 
Ministry of Home Affairs. I would like 
to bring i'I to the notice of the House 
that only 3 hours and 40 minutes now 
remain. How much time does the 
Home Minister require to reply? 

SHRI RANDHIR SINGH (Rohtak): 
This is a very important debate. The. 
time should be extended and the Home 
Minister should reply tomorrow. 

MR. SPEAKER: Will you kindly 
resume your seat? 
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The Minister has agreed to reply to-
morrow. 

SHRI RANDIDR SINGH: That is 
what I wanted. 

MR. SPEAKER: So, you have got 
a big triumph. 
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